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RAJYA SABHA 

Wednesday, the 30th November, 1977/ the 
9th Agrahayana, 1899  (Saka) 

The House met at Eleven of the clock, Mr.  
Chairman in the Chair. 

Oral Answers to Questions 

*301. [The questioners (Shri Deorao Patil, 
Shri R. D. Jagtap Avergoankar and Shri 
Krishnarao Narayan Dhulap) were absent. 
For answer, vide col. 39.40 infra.] 

Termination of Services of C.G.H.S. 
Doctors 

*302.   SHRI  HIMMAT  SINH: 
DR. V. P. DUTT:f 
SHRIMATI     HAMIDA  HABI-

BULLAH: 
SHRI JAGJIT SINGH 

ANAND: 
SHRI     SAWAISINGH     SISO-

DIA: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether Government have terminated 
or decided to terminate the services to 
thousands of C.G.H.S, doctors; 

(b) if so, what are the details in this 
regard and what are the reasons therefor; 

(c) what is the average length of service   
of   these   doctors   under   the 
CGHS; 

(d) in what manner Government propose 
to fill the resultant vacancies; and 

(e) what steps Government have taken to 
provide alternate employment to these 
doctors? 

 
*[THE MINISTER OF STATE IN THE 

MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI JAGDAMBI PRASAD 
YADAV): (a) to (e) A Statement is placed on 
the Table of the Sabha. 

Statement 
There are about 679 Junior Medical 

Officers  appointed  on     ad-hoc    basis 

tThe  question   was   actually   asked on  the  floor  of  the     House   by  Dr. V. P. Dutt. 
t[ ] English translation. 
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with a clear understanding both at the time of 
recuritment as well as appointment that this 
was purely a temporary arrangement until 
such time as these posts were filled by regular 
appointees to be recommended by the Union 
Public Service Commission. Out of these 
there was an intake of about 400 ad-hoc ap-
pointees during the years 1975—77. The 
services of only such ad-hoc ap-pointees who 
were recruiter during emergency are being 
terminated on being replaced by regular 
UPSC candidates, if there were no other clear 
vacancies available to absorb them in the 
same organisation. No ad-hoc appointees who 
joined earlier than 1975 are expected to face 
retrenchment for the time being. Even those 
ad-hoc appointees who are displaced by 
UPSC nominees are being offered alternative 
jobs in outlying areas for the time being. 

The displaced ad-hoc appointees can also 
apply afresh in response to UPSC 
advertisements for filling in the existing 
vacancies in respect of which selections are 
proposed to be held early 1978.] 

DR. V. P. DUTT; You are well aware of 
the fact that some of our brightest students go 
into the medical profession and that they get 
probably the longest and the most intensive 
training in any profession in this country. And 
yet, a large number of people appointed 
through duly constituted selection committees 
on an ad hoc basis have been given notices of 
termination of their service. I underline the 
words 'duly constituted selection committees' 
that is, boards of competent experts. There-
fore, it is not as if these people are below 
qualifications; these are people who have 
been trained through the norms laid down by 
the medical associations. 

I am sorry, the hon. Minister of Health and 
Family Welfare is not here; he would have 
provided some heat, if not light. I would like 
to ask: Is it not a fact that the UPSC by   a  
letter  dated   18-6-77   had  laid 

down certain guidelines? The first part of 
those guidelines was— 

"It has been decided that the candidates 
if any working on an ad hoc basis in your 
organisation in fulfilment of the bond 
already executed with the Government 
may be allowed to continue on an ad hoc 
basis irrespective of the length of the 
service and need not be replaced by the 
regular officers." 

Has this guideline been already violated or 
not in the case of a number of people? I 
would also ask whether it is not a normal 
practice that a person is kept on probation 
only for one year or for a maximum of two 
years? Therefore, I would ask what is the 
number of people who are now being thrown 
out of jobs, who have put in more than 2 
years of service and whether you are not 
violating your own guideline by giving them 
termination notices. 

(Interruptions) 

DR. V. P. DUTT; The hon. Minister is 

replying even without listening to the 

question. 

 MR. CHAIRMAN: He does not want that 
information at all. 
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DR. V. P. DUTT: Sir, he has not answered 

my first question. 

MR. CHAIRMAN: The hon. Minister may 
reply to two supplementaries: first, whether 
the guidelines laid down by the Public 
Service Commission have been violated or 
not. That is what he wants to know. 

 
SHRI  JAGJIT     SINGH     ANAND: 

What about the other question? 

MR. CHAIRMAN; Please wait, I am here. 
Then he asked about the probationary period. 

 
DR. V. P. DUTT: Sir, my first question 

was whether the guidelines have been... 

MR. CHAIRMAN: That is all right. 

DR. v. P. DUTT:.. .violated or not. There 
is no answer to that. 

MR. CHAIRMAN; Put your second 
supplementary. 

DR. V. P. DUTT: Yes, I would like to... 

 
MR. CHAIRMAN: Let him say. It is 

recorded there. Why do you get up? 
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DR. V. P. DUTT: I was going to appeal to 
you to take a human view of it, and not 
associate it with Emergency as such. 

MR. CHAIRMAN: He has already replied  
correctly. 

DR. V. P. DUTT: I would like, firstly, to 
ask whether the figure given by the hon. 
Minister of State is correct that only 16 
people have been removed. My information 
from all the newspaper reports is that a large 
number is involved. Secondly, aris-ng from 
it, I would like to ask whether the normal 
procedure in such cases is that those who are 
appointed last are the first to be given 
termination notices. If so, is it not a fact that 
in a number of cases, that has been violated? I 
do not want to mention individual cases. In 
the Willingdon Hospital, there is the case of 
Dr. Arora. There are other cases, but I do not 
want to mention them. There have been 
violations of the guidelines and also 
violations in various cases of the assurances 
given by the hon. Minister. 

 
Quacks should be appointed. No. The 
Government is not going to appoint quacks. 

DR. V. P. DUTT: Sir, on a matter of  
personal   explanation... 

SHRI RAJNARAIN: Sir, I am on my 
legs... 

DR. V. P. DUTT: Sir, I have not made any 
such statement. Why is the Minister getting 
into the habit of imputing statement to us? I 
have not made any such statement. 

MR. CHAIRMAN: No, no. You have not 
made any such statement. Now, Rajnaraiji, 
you please reply to the question.    The House 
is satisfied... 

DR. V. P. DUTT;  Sir,  I have read
everything. 

 

(Interruptions)



9 Oral Answers [ 30 NOV. 1977 ] to Questions 10 

 
"Over 12 specialists in four hospitals run by 
the Muncipal Corporation face threat of 
reversion to lower posts. As many as 10 
specialists have been reverted over the last 
year." They were reverted over the last one 
year. 

 
MR. CHAIRMAN: Not that, she just 

wanted to know whether it is not the practice 
that the person who comes first should be the 
last to go or the person who comes last 
should go first. There is no need for a 
separate question. Have you any information 
or not? 

 
SHRI JAGJIT SINGH ANAND: Sir, our 

first difficulty is that things appear first in the 
newspapers and then statements are made. It 
was reported in all the newspapers that 
thousands of doctors were being thrown out. 
Now the Minister says, 'No'. Then, why did 
he not contradict the Press report earlier? 
Now a new thing has appeared and the 
Minister does not seem to know that. I would 
only request the honourable Minister to read 
the report which appeared in the Press today 
and then clarify what the 

situation is. And that is the point which the 
lady Member has asked. Sir, what does the 
Minister say in the printed answer supplied at 
the Table? He says 679 were recruited and 
they were—on an ad hoc basis. They were all 
on a purely temporary basis. Amongst them 
the services of 400 who were recruited during 
the Emergency are being terminated. I am 
going by what they have said in the statement. 
Now my question is this. There were many 
misdeeds done during the Emergency. I would   
be one with the Minister in condemning those 
misdeeds. If during the Emergency these 
appointments were made by-passing all norms, 
by-passing the guidelines, by-passing the 
experience which the people got, by-passing 
the duration of probation that they worked on, 
then, instead of all those who were appointed, 
that is, instead of a]l the 679, why are only 400 
appointed during the Emergency—being 
discriminated against? I would request the 
honourable Minister kindly to tell us what the 
urgent necessity was for such purely 
temporary appointments for which they are 
now being told that their services would be 
dispens ed with. When there is such a dearth of 
qualified doctors in our country, why should 
these doctors not have been absorbed? And 
then, in the 'statement the Minister says, "Even 
those ad hoc appointees who are displaced by 
UPSC nominees are being offered alternative 
jobs in outlying areas for the time being". So, 
ther is a definite sign of discriminatory 
behaviour just because emergency was 
involved. What was wrong with the 
emergency is being sought to be maintained 
and this is a negative attitude. 
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SHRI B. V. ABDULLA KOYA: It has 
been said that out of these, there was an intake 
of about 400 ad hoc appointees during the 
year 1975—77 and the services of only such 
ad hoc appointees who are recruited during 
the emergency are being terminated. In fact it 
has been reported to us that the services of so 
many who do not come under this category 
are also being terminated. Another thing is 
that in a letter of the Ministry of Health and 
Family Welfare it has been said; 

"It has been decided that the bonded 
candidates, if any, working on ad hoc 
basis, in your organisation, in fulfilment of 
the bond already executed by them with 
the Government, may be allowed to 
continue on ad hoc basis irrespective of 
their length of service...." 

But I find that some of the Doctors whose 
period of bonded service has not been 
completed are also being asked to go away. 
Therefore, I would like the Minister to tell me 
whether, if such specific complaints are 
reported to him personally, he will take the 
trouble of seeing that such Doctors are 
retained in service. 

 

SHRI B. V. ABDULLA KOYA: The 
Public Service Commission will take another 
two or three years and by that time they will 
be thrown out and they will lose all their 
services. 

 
SHRI B. N. BANERJEE: My question is 

very simple. Am I correct in understanding 
that the policy of the Government and 
particularly of the Health Ministry is that 
none of the ad hoc appointees should, as far 
as possible, be thrown out and their decision 
is that if any of these per- 
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sons, whether recruited before or during the 
emergency, pass in one of the subjects as 
decided in consultation with the Public 
Service Commission, they are quite safe? I 
think they are quite safe and their services 
will not be terminated. Is my understanding 
correct? 

 
DR. M. M. S. SIDDHU; Sir, I thought that 

the main interest of the House would be the 
care of the patients rather than of the doctors 
in service. Do you want a better type of 
doctors or a doctor who does not fulfil the 
conditions laid down? Sir, I am also a 
Member of the Medical Council of India and 
we know that there are institutions in which 
the standards are not satisfactory. Now, this 
being the case, may I ask the honourable 
Minister whether they would give them 
another chance to appear in the examination, I 
mean, those people who have not been 
selected, so that they have a chance to refresh 
their knowledge? Secondly, Sir, may I also 
request the honourable Minister to lay the 
comments of the team of experts who have 
interviewed them so that the House may be 
enlightened on the knowledge that these 
candidates possess? I have information with 
me from one of the persons who was there as 
an expert that some of the candidates or stu-
dents were not quite up to the mark. 

MR. CHAIRMAN: It is a suggestion for 
action which the Ministry may consider. Mr. 
Rajnarain, you need not reply. 

 

MR.   CHAIRMAN:   Next   question. 

SHRIMATI  AMBIKA    SONI:    Sir 
many doctors have been penalised.. . 

MR. CHAIRMAN: That is all right I have 
called the next question. 

 
Outstanding bills of contractors pending 

with the DDA for payment 
*303. SHRI PIARE LAL    KUREEL URF 

PIARE LAL TALIB: SHRI  
JAGDISH  JOSHI:! SHRI   
IBRAHIM KALANIYA: SHRI    
KHURSHED     ALAM KHAN: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state: 

(a) whether it is a fact that at present  
outstanding  bills  of   contractors 

fThe question was actually asked On the 
floor of the House by Shri Jagdish Joshi. 

 

Examination    for    selection in    
the month of March-April, 1978 


